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CENTRAL ADMINISTRAT IVE TRIBUNAL (i}%?;

0030 1112 of 1989

Dated New Delhi, this the 4th day of August,1994

- Hon'bls Mr Justice D. L. fMehta,Vice Chairman(J)
Hon'ble Mr B. K..Singh, Member(A)

Ur Jagdish Prasad

Assistant Commissioner(HYVR)

Ministry of Agriculture

Uepartment of agriculture & Coopne

Krishi Bhawan

NEW DELHI. sso AppliCant;

By Advocates: Shri S« 3. Tewari

VERSUS
Union of Indig through
1« The Secrstary
Ministry of Agriculture
Department of agri. & Coopn.

Krishi Bhawan
NEW DELHI

2. The Sscretary .
" Indign Council of ﬂgrlcultural
Raesearch, Krishi Bhawan : :
NEW DELHI XX} Respondents

By Advocate: Nona.

CRDER

(Ural)

shei D. L. I'IBhta,VC(J)

]

) - Respondent No.2 ﬁag alfeady been served. -
Respondant No.l'uag‘iasuad notice by tha Registry.
However, A/D has not besn receivede There is a
regular system of drawing an inferenée if thes notice

will
is sant by Registry on proper gddress, lt/be desgmed
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to have besn sefved. In the instant case, ths
Ministry of Agriculture is locatag in tﬁe Krishi
Bhawan and the natice h;s been sent at the proper
addreés and the inferenc; h;% been drawn that

the Respondent Noe2 has been served.

2. The applicant filed this 0A and submitted

that he was offersd apbointmaﬁt and he conveyed

tha accéptancg of the same vide letter dated
‘5.19.88(Annexu;a Ad)e He alsso submitﬁfd‘that the
difﬁicﬁlt} arose when the pre;reviseé scale aof
&.1100-1600 was revised to two scales viz. 3090-5000
and k.ﬁ?DU-S?DU apd’fhe applicant requested

ﬁespondént No o2 t; clarify“the pay and scale to which he

would be L. .
Lentltled on joining the post.

3e The Respondent purnished reply to the
 applicant an 2154.89 stating thats: ..

®gince the orders regarding revision of
pay scales aof the ARS Scientists rscruited
an ar after 1st January,1986 have not yat.:
been issued and a Committee Has baan
constituted to look into the matter, it is
not possible to indicate the specific pay
in the Council in his case vis—a-vis the
pay being drawn by him under his parent
Dapartment.":
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Subsequently the applicant filed this 04 in this
Trigunal and the Tr;bubal by arﬁgr-dated 26 ¢5 489
uaé pleased to diract_the respondents not to cancel/
QithQrau ths offer of'appoingment,iaaued to the

applicant vide letter dated 18.8.88.

4. The applicant ;ﬁayed in the OA that the
respondents be directed to state clearly, precisely
and épecifically the rate and ascale of the post af'
Scientist Grede $=2°'in the Agricultural Research
Sarviéq to uhicﬁ the applicant_has duly been sslected
and recommeﬁdad ;ﬁy‘ihé-dqu consti£uted Agridulturai
Scigntists~Rec#uitmeht Board{jq the first inséamgs
.bafopéiuithdreuing/caﬁcelling the offar of appﬁintmept.
Qndinari;x Fh;; qec;siqn'éhould have bsen tékan at
ﬁﬁe»tima of éppainthent or while issuing‘iha
agpointmeﬁt lettere. H&uav?f,‘thé réspondahts

because of technical difficulties, informed the
applicant that the revision of éay sga;es of the ARS
Scientists recruited on or aftér 1¢1¢86 had not yag

™~

been issued gnd a Committea had been cunstitutéd to
loak into_the mgttery gagnd it is not puasiblé to
indicate the specific pay in ghe‘Counéil in his caseg
vig=a~vis tﬁg pay being drauwn by him unddr his parent

®
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department .

S This: 4s very surprising that during the

pendeancy bf.this stay order, respondents issued
letter dated 13.3.91 (Annaxure A-6) cancelling the
appointment order dated 18.888. Subssquently they

have also issued office memorandag dated 186 .51

(Annexure &=7) and dated 17+10.91(Annexurs A=8)e

6o All the aforesaid orders of 43.3.91, 186 .91

and 17.10.91(Annexures 46, a7 & 4-8) are void

A\
i

. because no uxder.can be passsed by the respondents guring
the pendency of - - |
Lstay‘urda:g aqd a8 such these thres aréérs are
hefgby quasﬁedb So farlas the prayer of the
applicgqt ié cbncerned,'he was justifiea that he
shog}d-bé given iqformation as to which pay scale
he was éctually entitled tovin the host of Scientist
S°2Iin I.CoAsRe The applicant has already accepted
the offer of appointment vide. his lebtér dated 5.10.88
(Annexurg A=4) e Raspondeﬁts are directed to treat the
offer of appointment as Qalid. ‘The apblicant should
be ;nfarmed about the grede and the pay scale of the

past to which he would be entitled under the existing

rules at the time of appointment. The respondents
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will be at liberty to teke into consideration any
. which
subsequent event /. .occured end the applicant will

aiso be at liberty to élaim any right which may

accrue on account of unknown circumstancese

7¢  uith these directions, the UA stands

disposed ofe No costs.:

N o 0. /@/Zf,////;«/l/

oL
(Be Ks/Singh) (Ds Lo Mehta)
Member (A VYice Chairman(3)
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